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CENIRAL AIMT NI STRATTVE TRT BUNAL
CULTACK BENCH } CULTACK

Mo, 144 of 1994 T.K, Nayak and othe;g AT Applicuants
Ve rsug
Unior. of India & Otherg 12 Respondents
For the Applicaht v M/s. D.P.Dhalsamant,
A.Kanungo, Advocateg
For'the Respondents alele Mr.Ashok Migra, Senior
Standing Counsel(Central)
+No,706 of 1993 Debasis Chakraborty and others $ra Applicants
Ve sgus |
Union of India and others PRty Rep ondents
For the applicants es+ M/s Deepak Misra,R.N.Naik,
A.Deo, B. S.Tripathy,
P, Panda, D, K. Sahu,
Advocates,

.No.19 OF 1994

for the Respondents eee Mr. JJ.B.Mohapatra,Additional
Standing Counsel(Central)
&
M/'s. B.Pal and 0,N,Ghosh,
Senbor Standing Counsel

(Railways).
G#outam Singh and othz2rs eee ApPplicants
Vs,
Union of India & Other +ee Respondents
For the Applicants coe Mt;S.C.Samantray,Advocate
For the Respo>ndents ees Mr,K.,C,Mohanty, Government

Adyocate,Mr, U, B, Mohapatra,
adlitional Standing Counsel
(C:ntral),/s.B.P11,0.N.Ghosh
Senior Standing Counsel(Rlys.s



0+ANO0.38 of 1994

0.A.N0 .39 of 1994

DeAsNo,79 of 1994

DeAsNO .95 of 1994

JeA.N0.96 of 1994

For

For

For

For

or

For

For the Respondents ews Mr.Zshok Misra, Senior Standing

For

For

W
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R.K.Mallia and others ees Applicants
Vs, |
Union o £ India & Others ..+« Respondents

the applicants vese Mr,s.C.Samantray,Advocate |

the Respondents ... Mr.Ashok Mishra,Senior |
Standing Counsel(Central) |
A.C.Kundu and others see Applicants

Vs.
Union of India and cthers e+ Respondents |

the Applicants vd. Mre3.C.Samantray, Advocate \

the Respondents ... Mr.K.C.Mohanty, Government |
Advocate for the sStace and

Mr., Ashé&k Mishra, Senior St. |
Counsel(Central). |

C.K.Mardraj and others e.e Applicants
Vs.
Union of India & Otlers see Respondents |
the applicant ..-‘ MESS.Cs Sarndntray' AdVoCate i

the Resprndents ... Mr.Ashok Mishra, Senior Standiﬁg
Counsel(Central).

B.N.Samantray anc others eee ADplicants

. Vs,
Union of India & Others es Respondents

the applicants ..« M/s Deepak Misra, A.DEo,
B.S.Tripathy, P.Panda,
D.K.Sahu, Advocates,

Counsel(Central) .

Gangadhar Sahoo and others ees Applicants
‘ Vs, i
Union of India & Others +++ Respondents

the applicants .« @s in O.,A.No.95 of 1994

the respondents et Mr,Ashook Misra,Senior Standiﬁg
Counsel(Central)
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0.A.N0,97 of 1994 R.C.Samal and othe#srs sty Applieanes
, |
i ‘ Versus
&
Unionof India & Others " ees Regpondents
For the applicants -4+ M3, Deepak Misra,i.Deo,
| ‘ B.S.."Ifripathy, P.Panda,
D. K. Sahu, Advocates.
'For the Respondents ..;. Mr. Ashok Mishra, Senior
i Standing Counsel(Central).
S.n.Rout and othei rs Ci, Applicants

0.A.No.104 of 1994

Union of India and o1§hers oo

For the Applicants

For the Respondents
\

D.N.Singh and others R

j@rsus
Respondents

° ni ° WS ) L.MOhdpatra, Mo Rc MOhanty-Z'

| B. K. Nayak, Advocates.

..;. Mr. Ashok Mishra, Senier Standing3
Counsel(Central).

0.A,N>,60 of 1994 ' Applicants
Jersus
Union of India and o: thers ... Respondents

For the Applicants
For the Respondents

0.A.N0.101 of 1994

Union of India &

For the Applicants

For the Respondents

e

D.K.Mohapatra

¢e. MAds- ashok Mohanty, P.R.Dash,
Advocates.,
| «+. Mr., Ashok Misra, Senbor Standing
Counsel(Central) .

Applicants

and others ése
Versus
Others S respondents

L I 4 WSCS!D.D&S'BJ NcUd(;ata'
S.X.Samantray, Advocates
e<s M/s.Ashok Mishra, B.Pal,

0.N.Gnosh, Senior Standing
Coursel.
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J.AeN0.108 of 1994 P.C.Mohanty and others voe Applicants
| Versus
- Union of India & Othérs ool Res pondents
For the Applicants ess Mr.B.0.Samantray, Advocate
For the Regpondents ees Mfg.AshoOk Misra,B.Pal,0.i.Ghost
- Senior J4tancing Counsel.
D.A.N0.213 of 1994 B.N.Barik s Aposlicant
}V-farsus
Union of India and dtlers eee Respondents
For the Applicant | he Mr/s .G.R.Verma, P. K, Panda,
Advoc ates
For khe Responrdents i M/s.Ashok Mishra, B. Pal,
O.N.Ghosh,Senior 3tanding
Counsel{Central)and Rlys.
OeAeNO,231 of 1994 M.P.Mahalik ..+ M/s Deepak Mishra,R.N.Naik,
A.Deo,B,.S.Tripathy,
P.Panda, Advocates.
Versus
“Unionof India & Other.F ... M/s. Ashok Mishra,B.Pal
| Standing Counsel
0.A.No.233 0of 1993 A.B.Ray Sen Applicant
Versils
Uniono f India & Others .o Respondents

For the Applicant ees M/S.A.S.Naidu, A.X. Rath,

P.K.Mohapatra, P. K. M”hanty,
P.K.Rath, 5 .PsChoudhury,D.R. ay,
Advocates. [

For the Respondents .., Mr{s. Ashok Mishra,B, Pal,
O.N.Ghosh, Senior St.
Counsel (Central)and Rly.x.

DATE OF DECISION: MAY 5, 1994

CORAM:
THE HONOURABLE MH.K.P. ACHARYA, VICE CHATIRMAN

&:
THE HONOURABLE Mr.. H.RAJENDRA PRASAD, MEMEER (A M)
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JUDGMEN T

Kol Pe ACHARYA,V.Cs . We have heard all these cases one after the
other, Since common:tquestions of fact and law are
involved in these cases,it is directed that this coamon

l
order will govern all thege cases mentioned above.

2s All the above mertioned cuases arise out of
grievances of different petitioners who were serving in
the Census Department at‘EhubaneSWar in different
capacities, All of them hzve been retrenched and therefore,
brayer is made on behalfféf all;the petitioners in all
these cases for issuing directions to consider the cases
of the petitioners for being appointed against 32 posts
posts of data entry operatirs and some other posts. All
these casés except O.A. No.144 of 1994 came up today for
hearing and Q0.4 No.l44 of 1994 was placed for admission |
and hearing. Mr. As:ok Mishra,Senior standing Coumsel
(Central) prayed for an adjournment to enable him to
file couh;er in some cases# Wwe did not like to get the
matter lingeereCaUSe it mguld not be in the interest

f

[0 : ‘ :
of othe€r parties, Therefore, we propose to finally
L, !

dispose'of all the cases méntioned above with certain
directions enumerated belo&. :

2. We would direct that all thegeﬁftioners Pt S
all the above mentio:red casies shall file their applications,
for considering their casesg for appointment to the post s

« of date entry operator and for any other post/posts if
. ’l& ‘t 4 3

|
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mmj: % available ang if any other retrenched candidate who
Vis

}\-
is not an applicant before us applies for such posts

¢
\;? bu.thin 25th May, 1994 the.r'x his /her case should also
\:‘,,;Eé:}_, \) be considered. We hope anclI trust as directed earlier,
\" :“ F 8 u. _:. 1Y
\:f_’.‘f’g_”f__'“‘/ the sen.iority list of all retrenched candidates must
S 2

have been prepared and it is further directed that the
interview must take place between 15th June, to 28th
JUrie', 1994 and each and every applicant should be
noticed by Regd. Post calling upon the applicants to
appear on a particudar date ﬁo be fixed by the
authorities for interview.; If there is any age bar

of those retrenched candidates, it is hereby relaxed.

5 - Another grievance was raised before us that
during the period of servi e rendered by the petitioners

s
in all these Cases, have 110t received certain financial

benefits accruing in éheir; favour in regard to medical
reimbursement, bonus and other allowances etc, wWe giw

no specific direction inthis regard but we would say :
that if the petitioners are entitled to any such
financial benefits according to the contract g thenv the
concerned authority should examine the matter and grant
such emoluments in favour of the petitioners in all these
casepy according to their entitlement under the rules.

Ae Hope and trust the finarycial benefits, on this account
(1f the petitioners are entitled to) should be mid to
them within 45 days from thi-e date of receipt of a couy

Lof the judgment.
Y v
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4. In some of thegse applic tiony, prayer ol the
petitioners 1s to direct the Railway Authorities and
some other Central Government authorities to adjust the

petitioners}against the Pst/posts lylinglvacant uhder

such authorities if those petitioners do not turn out
: | [ ‘ 1 |
successful in the interview to be conducted by the

iss no orders on this prayer but

we keep this matter open giving liberty tc the

Director, Census, We pa

petiti oners who would lﬁkm‘to approach thig Bench in

future if occasbn arises.
|

5, In all these mbtters, we have heard Mr. Ashok
Mohanty learned counseliappearing for some of the
petitioners, Mr. B.S.Tr&pathy learned counsel appearing
for some of the_petitiopers: Mr. S.C.Samantray learned
counsgl appearing for some of the petitioners, Mr.L.
Mohapatra learned COUhsEI appearing for | some of the
petitioners, Mr.B.N.Udgata learned.couqsel appearing for
some of the petitioner.:'s,,! Mr. éA.S.N-idu learned counsel
appearing for some of%tne petitionerg. We have also heérd
Mr, Ashok Mishra learnel Senior Standing Counsel (Central)
Mr.U.B.Mohapatra lzsarned Additional Standing Coursel,
learned Government Adﬁobate,‘mr. K.C,Mohanty and Mr.B, 22l
learned Senior Standi%ngounael(Rly.s) appearing for
éome of the Opposite‘éarties in some cases and after heari

all the co.insel mentidned above, this order is passed,
~
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6. Thus, all the a,bove mentioned | Cases are J
disposed of accordingly. No costs. A{
\’ n . /[_q’r) J
—— " & ,,6 ."‘l— f 67( o~
MEMBER(ADMI \TIVE) ' VICE-CHA.I RMAN
08 MAY i

Central Adminisgtrative Tyibunal
Cuttack Bench/Cuttac/K.wmanty
May 5,1994, :

TRUE: COPY | T
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gl

Section Officer,
Central Administ rative Tribunal, |
Cuttack Bench, Cutiack.



